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JUDGMENT  AND  ORDER

1. The factual background leading to the prosecution case is that on 

07.08.2013  the  informant  Paramananda  Borah,  S.I.,  Bongaigaon  P.S.  along 

with O/C, Bongaigaon P.S. and staff on receipt of secret information conducted 

search the house of one Smt. Binapani Pathak after observing all formalities in 

presence of witness and recovered 96 packets of white colour tablet in plastic 

colourful packets marked as “Krron” kept in four airbags from the room of the 
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verandah of the house of Binapani Pathak. He seized the said tablets along with 

bags after weighing the same and found total 110 Kg which were suspected to 

be psychotropic substance. He collected the sample of the same at the P.O., 

packed it and sealed properly in presence of  the witnesses and sent the same 

for FSL examination.  It  is  further alleged that  during examination Binapani 

Pathak disclosed that accused Lohit Pathak and his friend Shibanan Barman 

kept the bags in her house, but she did not know about its contents. Both the 

accused persons were arrested and forwarded to judicial custody. Sample was 

sent to F.S.L. after compliance of the procedure laid down therefor. On receipt 

of the FSL examination report vide Ext.7, to the effect that the sample tested 

gave  positive  test  for  Pseudo ephedrine.  S.I.  of  Police  Paramananda Borah 

lodged the FIR on 7.9.13 with Bongaigaon P.S. The investigation was in the 

meantime, carried out by the informant.  On receipt of FIR Bongaigaon P.S. 

registered a case being No. 440/12 u/s 25(A)/29 of NDPS Act and entrusted 

S.I.  Khargeswar Rava to  investigate  the case.  In  course  of  investigation he 

recorded  the  statement  of  the  informant  and  laid  charge  sheet  against  the 

accused Lohit Pathak and Shibanan Barman U/S 25(A)/29 of NDPS Act. On 

appearance of  the  accused and on being heard the  learned counsel  of  both 

sides, my learned predecessor has framed the charge against the accused U/S 

25(A)/29 of NDPS Act and on being read over and explained the same to the 

accused, they pleaded not guilty and claimed for trial. 

2. In  statement  recorded  U/S  313  CrPC,  accused  denied  all  the 

allegations  levelled  against  them  and  stated  that  they  had  been  falsely 

implicated. Defence adduced no evidence. I have heard argument of both sides. 

3. POINT FOR CONSIDERATION:

1. Whether on 07.08.2013 on being searched the house of Binapani 
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Pathak  at  Dolaigaon  under  Bongaigaon  PS,  96  packets  

containing  white  colour  tablets  having psychotropic  substance  

were recovered kept by accused Lohit Pathak in 4 Nos. of Air  

bags by contravention of orders made under Section 9 ?

2. Whether  on  07.08.2013  the  accused  Shibanan  Barman  in  

contravention  of  the  provision of  the  NDPS Act  was found in  

abetting the offence of keeping the psychotropic substance (96  

packets  of  while  coulour  tablets)  in  the  house  of  Binapani  

Pathak ? 

DECISION AND REASON THEREOF:

4. To bring home the charge against the accused, prosecution side 

examined PW 1 Bijit Dadhara, PW 2 Rinku Shah, PW 3 Binapani Pathak, PW 

4 Paramananda Borah, PW 5 Dimbeswar Choudhury, PW 6 Navajit Patowary, 

PW 7 Dhrubajyoti Hazarika, PW 8, Phulen Ch. Das, PW 9 Jadu Das, PW 10 

Khargeswar Rabha and PW 11 Manoj Kr. Rajbongshi and exhibited seizure 

lists  Ext.1 to  4,  Sketch map of  P.O. Ext.5,  Ejahar  Ext.6,  FSL report  Ext.7, 

Forwarding letter Ext.8, Charge sheet Ext.9, Extract copy of Bongaigaon P.S. 

GDE No. 208 dtd. 06.08.2013,  High-tech Mobile M. Ext-1, Samsung Mobile 

M. Ext.2, Nokia Mobile M.Ext.3, red Niko Air bag M. Ext.4, olive green Niko 

Air bag M. Ext.5, two black Niko Air bags M. Ext.6 & 7, 95 packets M.Ext.8 

and one loose packet M.Ext.9.

5. PW 1 Bijit Dadhara deposed that on the day of incident while he 

was working as I/C, Bongaigaon Traffic at about 5.30 PM, the I.O. seized a 

Hitech mobile hand set from accused Shibanan Barman vide seizure list Ext. 1 

and vide seizure list Ext.2 seized two mobiles one of Samsung and other of 
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Nokia from accused Lohit Pathak. He proved the seized Hitech mobile as M. 

Ext.1,  seized Samsung mobile as M. Ext.2 and seized Nokia mobile as M. 

Ext.3.  During cross,  he stated that  the seizure list  were prepared inside the 

thana premises and at that time except the police personnel, none was present 

there.  He  admitted  that  no  any  document  was  shown  to  him  regarding 

ownership of the seized mobile to show that those are belong to the accused 

persons. 

6. PW 2 Rinku Shah deposed that one day when he along with 15 

other VDP members were on patrolling duty in the village, at about 11.30 PM 

police called them and told that they seized some tablets from the house of one 

woman and took his signature in the seizure list Ext.3 but the seizure list was 

not read over to him. 

7. PW 3, Binapani Pathak from whose house the tablets were seized 

turned hostile in this case. As per her testimony, accused Lohit Pathak is the 

brother of her daughter-in-law. She stated that her son is working in BRPL and 

she resides at home alone. Though she proved her signature in the seizure list 

Ext.3  but  stated  that  she  did  not  know  the  contents  of  the  seizure  list.  

According to her, police did not call her neighbours Dayamoy, Akan Das and 

Bajaru at the time of incident. She also denied recovery of tablets from her 

house. 

8. PW 4 Paramananda Borah, the informant as well as the Seizing 

Officer  deposed  that  on  07.08.2013  while  he  was  working  as  I/C,  North 

Bongaigaon P.P. at about 12.05 night the O/C, Bongaigaon P.S. informed him 

over phone that on a secret information he was proceeding towards the house 

of  Binapani  Pathak  of  Dolaigaon,  Bhatipara  and  asked  to  follow  him. 

Accordingly, he made the GD Entry being North Bongaigaon P.P. GDE  No. 
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161  dtd.  07.08.2013  and  came  to  the  house  of  Binapani  Pathak.  In  the 

meantime the O/C of Bongaigaon P.S. Jatindra Nath Saikia, S.I. Bijit Dadhara 

reached  the  house  of  Binapani  Pathak.  Jatindra  Nath  Saikia  informed  him 

about the possession of some contraband drugs in the house of Binapani Pathak 

and said that her house is to be searched. Thereafter, on being called, Binapani 

Pathak came out from her house wherein she resided alone. Then on asking, 

she opened the room situated in the verandah of her house which was locked. 

They found four bags inside the said room. On being asked Binapani Pathak 

replied that accused Lohit Pathak kept the said bags in her house saying that he 

would take back the same after Assam Bandh is over but she does not know 

about its contents. Then they opened the bags and found 96 packets of white 

colour  tablets  in  the  bags  out  of  which  one packet  was found opened.  On 

weighing, they found 109.250 kg and the opened one was of .750 gm. Thus the 

total weight was of 110 kg. He seized the tablets vide Ext.3. He proved  the red 

Airbag vide M. Ext.4, olive green airbag as M. Ext.5, black airbag (Niko) as 

M. Ext.6 and another black airbag (Niko) as M. Ext.7. They found 24 packets 

of tablets in each bag. He also proved the 95 packets of tablet as M. Ext.8 and 

opened packet as M. Ext.9. Then they suspecting the same to be contraband 

tablets collected the sample of six packets from each bag to send the same for 

FSL examination. The samples were sealed in presence of witnesses and O/C 

Jatindra  Nath  Saikia  signed  in  the  said  packets.  He  also  seized  weighing 

machine of  Dimbeswar Choudhury vide seizure list Ext.4 and after weighing, 

the zimma of the same was given to Dimbeswar Choudhury. On return towards 

thana, they met accused Lohit Pathak and Shibanan Barman and brought them 

to  P.S.  He  also  seized  two  mobiles  one  of  Samsung  and  one  Nokia  from 

accused Lohit  Pathak vide seizure  list  Ext.2 and also seized one High-tech 

mobile phone from accused Shibanan Barman vide Ext.1. He proved the sketch 

map Ext.5. On 12.08.2015 he sent the samples to FSL by messenger Manoj 
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Rajbongshi and on 04.09.2013 he received the report of FSL. Thereafter, he 

filed the FIR Ext.6 on 07.09.2013. He also proved the GD Entry No. 208 dtd. 

06.08.2013  vide  Ext.10  which  was  made  by  O/C  Jatindra  Nath  Saikia  of 

Bongaigaon P.S. During cross, he stated that he is the informant as well as the 

seizing  officer  in  this  case.  He  denied  the  suggestion  that  before  the 

Investigating Officer he did not state that on being asked Binapani Pathak told 

that accused Lohit Pathak kept the four bags in her house. He admitted that he 

had not recorded in writing that they found some suspected contraband articles 

and copy of that was not sent to his superior officer recording his grounds of 

believe for conducting search and seizure. He also admitted that at the time of 

seizure  no  woman  police  accompanied  him.  In  the  premises  of  Binapani 

Pathak, there were two houses. In one house she resided and the another was 

given on rent. In the house wherein Binapani Pathak resides, there are three 

rooms including the kitchen and there was another room in the verandah. The 

son and daughter-in-law of Binapani Pathak resided at Dhaligaon. According to 

him,  the  O/C,  Bongaigaon,  who  was  a  gazetted  officer  instructed  them to 

search the house of Binapani Pathak and at that time, he was present there. In 

course of search Khargeswar Rabha and Bijit Dadhara called the neighbouring 

witness  but  before  search  none  searched  their  body.  The  seized  bags  were 

found  in  the  floor  of  the  room  of  the  verandah.  According  to  him,  Bijit 

Dadhara,  Khargeswar  Rabha  and  he  entered  into  the  room  along  with 

witnesses. He further stated that though he prepared the inventory note but it is 

not available in the case diary. Seizure list was also not received by Binapani 

Pathak.  Neither he prayed before the Magistrate to examine the inventory note 

nor he took any photograph of the same. He did not mention the name of the 

seized  tablets  in  the  FIR.  He  also  did  not  take  the  tablet  as  representative 

sample. As seizing officer he did not sign in the sample after sealing the same 

but DSP Barman signed in it. The samples were kept in simple plastic packet 
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not in heat sealt plastic bags.  At about 2.40 AM, the process of seizing was 

completed and thereafter they kept it in the Malkhana of the Bongaigaon P.S. 

At that time ASI Hare Krishna Das was I/C of Malkhana of Bongaigaon P.S. 

but  he (PW 4) has not maintained any record regarding receipt of the seized 

samples.  He did not also send the seizing seal in separate envelope but the 

same was sent with test memo. 

9. PW 5 Dimbeswar Choudhury deposed that one day at about 9 PM 

the O/C, Bongaigaon P.S. met him and took his weigh instrument by which 

they weighed some packets from a bag, but he did not know from where the 

said  bags  containing  packets  were  brought.  He  proved his  signature  in  the 

seizure list Ext.3 and 4. During cross, he stated that the seizure list was not 

read over to him. He further stated that it was dark then and he did not know 

who weighed the packets. According to him, in the Tiniali, the seized articles 

were weighed.  

10. PW 6 Navajit Patowary, the tenant of Binapani Pathak deposed 

that on the day of incident at about 9.30/10 PM some one knocked at his door 

and then on coming out, he had seen some police personnel in the premises. 

Then on being asked, police told him that they came for an inspection. He 

noticed four airbags in the midst of the premises containing some packets of 

small tablets. Police told him that those are contraband articles. Police weighed 

the said tablets by weighing instrument and seized the weighing machine vide 

Ext.4. During cross, he stated that he did not know fromwhere the bags were 

brought. Neither he had gone through the seizure list nor it was read over to 

him. He could not say about the quantity in each bag or about the weight of the 

articles but police told him that there were total 96 packets of tablets.  

11. PW  7  Dhrubajyoti  Hazarika,  Senior  Scientific  Officer, 
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Directorate  of  Forensic  Science,  Assam  deposed  that  on  12.08.2013  he 

received a sealed parcel consisting of four sealed envelope marked as 'A', 'B', 

'C' and 'D' having four closed polythene packets each containing 24 nos. of 

while  tablets  which  was  marked  by  him  as  DN-316/2013(a)  to  DN-

316/2013(d)  respectively and after  examination he found that  Exhibits  DN-

316/2013(a) to DN-316/2013(d) gave positive tests for Pseudo ephedrine and 

amount of Pseudo ephedrine per tablets were found to be 57.98 mg, 58.21 mg, 

58.55 mg and 58.10 mg respectively. He proved the report as ext.7 and the 

forwarding letter as Ext.8. 

12. PW 8 Pharen Ch. Das stated that on 07.08.2013 while he was 

working as Sheristadar of  Bongaigaon P.S,  he  received four bags  from S.I. 

Paramananda Borah and kept  the  same in the  Malkhana.  S.I.  Paramananda 

Borah told him that the bags contained some tablets and on next day the tablets 

were  sent  for  sample.  During  cross,  he  stated  that  he  did  not  know  in 

connection of which case, the bags were brought, but after receiving the bags 

he entered it in the register of the Malkhana. He had not gone through the bags 

by opening it. 

13. PW 9 Jadu Das, another tenant of Binapani Pathak deposed that 

on the day of incident at about 11/12 at night, some one knocked at his door.  

Then by opening the door, he had seen some police personnel and also noticed 

some bags in the courtyard of Binapani Pathak. Police seized some intoxicated 

tablets from the bags vide seizure list Ext.3. He also proved his signature in the 

seizure list Ext.4 by which the weighing instrument was seized. During cross, 

he stated that at the time of signing in the seizure list, it was blank. He did not 

remember the colour of the bag as it was dark then. Hence, he could not say 

whether the seized M. Ext. bags were the bags which he had seen on the day of 

incident. He admitted that prior to the incident he had not seen the accused 
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persons in the house of Binapani Pathak. He again stated that however, he had 

seen accused Lohit Pathak in the house of Binapani Pathak, but he could not 

remember when he had seen him.  He could not  say who brought  the bags 

which he had seen in the courtyard of Binapani Pathak. 

14. PW 10 Khargeswar Rabha, the Investigating Officer deposed that 

on 06.08.2013 he was in patrolling with O/C Jatindra Nath Saikia and at about 

12.05 at night O/C, Bongaigaon P.S. received a secret information that some 

contraband tablets were in the house of Binapani Pathak. Then he along with 

Jatindra  Nath  Saikia,  S.I.  Bijit  Dadhara  and  I/C  of  North  Bongaigaon  P.P. 

Paramananda Borah went to the house of  Binapani Pathak. They found four 

bags in her house containing some white colour tablets. They had shown the 

packets of tablets to the persons present there. On being asked Binapani Pathak 

replied that Lohit Pathak along with one another kept the bags in her house.  

Lohit Pathak is the brother of the daughter-in-law of Binapani Pathak. He also 

proved his signature in the seizure list  vide Ext.1(2) and Ext.2(3) by which 

police seized mobile from the accused persons. After receipt of the FSL report 

Paramananda Borah lodged the FIR and entrusted him (PW 10) to complete the 

investigation of the case.  

15. Accordingly,  he  recorded  the  statement  of  the  informant  and 

finding  materials,  filed  charge  sheet  Ext.9  against  the  accused  persons  u/s 

25(A)/29 of NDPS Act. During cross, he stated that in this case at first he was 

cited  as  witness  and  later  on,  he  investigated  the  case.  He  did  not  know 

whether O/C made any GD Entry on receiving information or got permitted for 

search of the house of Binapani Pathak. He also did not know what type of 

warning was given to Binapani Pathak before entering into her house. Though 

Binapani Pathok was a woman but he could not remember whether any woman 

police accompanied them. He admitted that before search no any neighboring 
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witness or respected persons were called. Nobody searched his body or their 

vehicles before search of the  house. 

16. PW 11 Manoj Kr. Rajbongshi deposed that on 11.08.2013 while 

he was working as constable at Bongaigaon Police Reserve, S.I. Paramananda 

Borah gave a packet to him to hand over to FSL, Guwahati containing some 

drugs. Accordingly, on 12.08.2013 he handed over the same at FSL, Guwahati. 

He handed over the red colour acknowledgment receipt given by the FSL to 

S.I. Paramananda Borah. During cross, he stated that at night of 11.08.2013 he 

kept the packet with him in the reserve. The packet was sealed. He stated that 

when S.I. Paramananda Borah handed over him the packet, he neither enter it 

in  any register  nor  signed in  any receipt  book.  No separate  packet  of  seal 

impression was given to him. 

17. The learned defence counsel Mr. Raza has submitted that in this 

case the mandatory provision of section 42 and 52 A of the NDPS Act have not 

been observed by the seizing officer. Section 42 of NDPS Act provides that if 

such officer, meaning the designated officer, has reason to believe that a search 

warrant or authorization cannot be obtained without affording opportunity from 

the concealment of evidence or facility for the escape of an offender, he may 

enter  and  search  such  building,  conveyance  or  enclosed  place  at  any  time 

between sunrise and sunset after recording the grounds of his belief. Section 42 

further provides that the officer who is competent to cause search and seizure 

in terms of the 42 of the NDPS Act, if he has reason to believe for  knowledge 

or  information  given  by  any  person  and  taken  down  in  writing,  that  any 

narcotic  drug  or  Psychotropic  substance,  in  respect  of  which  an  offence 

punishable under the Act has been committed or any document or other article 

which may furnish evidence of the commission of such offence or any illegally 

acquired property or any document or the article which may furnish evidence 
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of  holding  any  illegally  acquired  property,  which  is  liable  for  seizure  or 

freezing or forfeiture under Chapter V A of this Act, is kept or concealed in any 

building,  conveyance  or  enclosed  place,  he  may,  search  and  seize.  If  the 

authorization  is  not  practicable  then  it  has  to  be  written  as  regards  the 

information received and under sub-section (2) of 42 of the Act, the officer 

concerned,  who  received  the  information  and  has  taken  down  the  said 

information in writing has obligation to communicate the same to the superior 

officers within 72 hours from recording of such information, vide proviso to 

section 42 of the NDPS Act.

18. Section 52 A(2) provides that:

“(2) where any narcotic drug or psychotropic substance has been 

seized and forwarded to the Officer-in-Charge of the nearest police station or to 

the officer empowered under section 53, the officer referred to in sub-section 

(1)  shall  prepare  an  inventory  of  such  narcotic  drugs  or  psychotropic 

substances  containing  such  details  relating  to  their  description,  quality, 

quantity,  mode  of  packing,  marks,  numbers  or  such  other  identifying 

particulars of the narcotic drugs or psychotropic substances or the packing in 

which they are packed, country of origin and other particulars as the officer 

referred  to  in  sub-section  (1)  may  consider  relevant  to  the  identity  of  the 

narcotic drugs or psychotropic substances in any proceedings under this Act 

and make an application, to any Magistrates for the purpose of: 

(a) certifying the correctness of the inventory so prepared; or

(b)  taking,  in the  presence of  such Magistrate,  photographs of 

such drugs or substances and certifying such photograph as true; or 

(c)  allowing  to  draw  representative  samples  of  such  drugs  or 
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substances, in the presence of such Magistrate and certifying the correctness of 

any list of samples so drawn. 

19. Here this case the ground of belief on secret information was not 

forwarded to the immediate superior officer in writing and non preparation of 

inventory note is of total non-compliance of the provision of section 42(2) and 

52 of the NDPS Act on the seizure of  the narcotic drugs and psychotropic 

substances.

20. 96 packets of psychotropic tablets were seized from the house of 

Binapani Pathak who claimed that her daughter-in-law's brother Lohit Pathak 

with another one kept the bags in her house, but during evidence Binapani 

Pathak (PW 3) turned hostile and she denied of recovery of tablets from her 

house. The seizure witnesses PW 2 and PW 9 also did not state that Binapani 

Pathak made the statement that Lohit Pathak kept the seized bag in her house. 

PW 9 who is the tenant of Binapani Pathak also denied noticing the accused 

persons in the house of Binapani Pathak. Though later on, PW 9 once stated 

that she had seen the accused Lohit Pathak in the house of Binapani Pathak but 

could  not  remember  when he had seen  him.  Coming a  person to  relative's 

house does not prove that he kept the contraband articles in her house. There is 

no evidence that any of the witnesses had seen the accused persons bringing or 

keeping  the  seized  drugs  in  the  house  of  Binapani  Pathak.  It  has  to  be 

established by adducing cogent and reliable evidence that the bags belonged to 

the  accused persons and that  they  kept  the  same in  the  house  of  Binapani 

Pathak.

21. Further interestingly even the seized articles were found in the 

house of Binapani Pathak but she had made as approver and cited as a witness. 

No  woman  police  was  present  during  the  search  which  is  violation  of 
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mandatory provision of Section 50 of Act.                 

22. The next argument advanced by Mr. Raza is  in the context of 

sending the sample to the FSL for chemical analysis and report. In this case, 

the sample was hand over to PW 8 Pharen Ch. Das who on being given by SI 

Paramananda  Borah  to  hand  over  the  packet  to  FSL,  Guwahati,  kept  the 

packets with him in the reserve on the night and handed over the same on the 

next day at FSL. Moreover, the sample was taken on 07.08.2013 and kept the 

same in Malkhana on that day. As per evidence of PW 8, on next day i.e. on 

08.08.13  the  tablets  were  sent  for  sample  whereas  according  to  PW 4,  he 

collected the sample in presence of witnesses at the place of occurrence i.e. in 

the premises of Binapani Pathak on 07.08.2013 night. So, it is doubtful as to 

where and when the samples were collected.  Moreover,  admittedly the seal 

impression were not separately sent to the FSL while sending for the purpose 

of analysis. In the absence of specimen seal being sent to the FSL, it cannot be  

said that the seal on the packet containing the substance, had contained that 

very  seal  which  was  affixed  on  the  packet,  it  creates  suspicion  on  the 

prosecution.  Apparently, there is also a delay of about 5 days in  receiving the 

same by FSL from the day of seizure. The learned defence counsel submitted 

that possibility of tempering the samples in the face of the evidence on record 

cannot be ruled out. There is also no evidence that the remnants of the Exhibit  

(s) is/are returned from FSL. Except a statement of Binapani Pathak before 

police  about  keeping the  seized bag in  her  house by accused Lohit  Pathak 

would not render a presumption that the accused kept the drugs there.

23. Further in this case, the informant PW 4 S.I. Paramananda Borah 

carried out major part of the investigation of the case and another Investigating 

Officer  PW 10 was  at  first  cited  as  witness  and later  on  he  examined the 

informant  and  laid  charge-sheet.  Sri  Jatindra  Nath  Saikia,  the  then  O/C, 

                 Contd----P/14



    :::14:::

Bongaigaon P.S. who was allegedly present at the time of search and seizure 

was not examined by the I.O. Moreover, Bijit Dadhara (PW 1) did not state that 

he was present at the time of seizure whereas so far the evidence of PW 4 

Paramananda  Borah,  Bijit  Dadhara  accompanied  with  Jatindra  Nath  Saikia 

came to the place of occurrence.

24. From the scrutiny of the facts and circumstances of this case, the 

evidence on record both oral and documentary and law, I find ample fault and 

lacuna  in  the  case  of  the  prosecution  to  be  proved  against  the  accused. 

Accordingly, accused persons Lohit Pathak and Sibanan Barman are acquitted 

on benefit of doubt and set them at liberty forthwith. Their bail bonds shall 

remain in force till next six months. The seized articles be confiscated to the 

State.  

25. Given under my hand and the seal of this court on this 12th  day of 

October, 2015.

Dictated and corrected by me,

                           (I. Barman)
                                             Special Judge,

                                             Bongaigaon.
   (I. Barman)                                                  
Special Judge,
  Bongaigaon. 

*********
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                                               A P P E N D I X 

Prosecution witness:
PW 1 – Sri Bijit Dadhara
PW 2 – Sri Rinku Shah
PW 3 – Smt. Binapani Pathak
PW 4 – Sri Paramananda Borah
PW 5 – Sri Dibbeswar Choudhury
PW 6 – Sri Nabajit Patowary
PW 7 – Sri Dhrubajyoti Hazarika
PW 8 – Sri Phulen Ch. Das
PW 9 – Sri Jadu Das
PW10- Sri Khargeswar Rabha
PW11- Sri Manoj Kr. Rajbongshi

Defence Witness:
Nil.

Documents Exhibited by Prosecution:
Ext-1 to 4 Seizure lists. 
Ext-5 Sketch map. 
Ext-6 Ejahar. 
Ext-7 FSL report. 
Ext-8 Forwarding letter. 
Ext-9 Charge sheet. 

Material Exhibit:
M. Ext-1 One High Tech mobile. 
M. Ext-2 One Samsung mobile.
M. Ext-3 One Nokia mobile.
M. Ext-4 4 Nos. Air bags viz. Red length 28'' Niko-2. 
M. Ext-5 Olive green Air bag length 28'' Niko-2. 
M. Ext-6 Black Niko Air bag length 28'' -3. 
M. Ext-7 Black Niko Air bag length 28'' Niko-3. 
M. Ext-8 95 packets having 1150 gms in each packet i.e. 95 x 1150 = 109.250 
Kg. 
M. Ext-8 One loose packet having .750 gms.

Defence Exhibit:
Nil

                                     ( I. Barman )
                       Special Judge,

                                                                                                     Bongaigaon


